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Grant of Additional DA. to the
Employees of Orissa Government

8453. SHRI GIRIDHAR COMAN-
GO. Will the Mimister of FINANCE
be pleaseg to state:

(a) whether the Central Govern-
ment are considering the demands of
the employees of Orissa State Gov-
arament;
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(b) whether recently the Orissa
State Government had decided to give
more D A. to their employees; and

(c) 1t so, whether the Central Gov-
emnment are committed to the State
Government's decision®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R GANESH). (a) to (c). The State
Government have enhanced the rates
of additional dearness allowance ad-
mussible to the State Government em-
ployees with effect from 1-2-1873
Provision for payment of additional
dearness allowance at the enhanced
rates has been made in the demands
for Grants of the Government of
Onssa for 1973-74, as laid before the
Parliament Further action in  the
matter 1s primanly for the State Gov-
ernment to consider.

Attracting Indians from Abroad for
setting up Industries in India

8454 SHRI NARENDRA SINGH
Will the Mimster of COMMERCE be
pleased to refer to the reply given
on the 9th March, 1973 to Unstarred
Question No 2630 regarding attract-
ing Indians from abroad for setting
up industries in India and state the
number of applications received so
far under the scheme to attract Indian
entrepreneurs, engineers etc. from
abroag to set up industries n India
with facilities to import raw material
and machinery”

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Under the Scheme, 167 applications
for the import of machinery, and 80
applications for the import of raw ma-
terials and components have been re-
ceived so far,

Prosecuting cable companies for vio-
lation of Import Regulations

8455 SHRI 8. A. MURUGANA-
NTHAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether eleven cable companies
have been prosecuted for violation of
import regulations;





